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nThankaippam,M emberii) 
IOfl bk Mr. (i. R'iohapatia. \'Iember (.) 

g.,re\.red h the id hoe cornotion given to 

ResponUent No7., the applcant has fited this O.A. In the 

C .\ .. he has prayed tr a drccti.on to Respond nts e 	i6 to 

onder the C 	 hicant. 	r ad ho. pronlut.lon 

of St-i-IT, 

We have heard Mr. K .Panigra.hi, Ld. Counsel tr 

the a.ppheant and Mr. I' .R .J.'Dash, Ld Additional, Standing 

Counsel for the Respondent. 

The case se up by the appiicant is that as per 

-'\'i n&T'e- 	been pronioted o he cadre of }. SG- 

t&i;U t;T\ ;ifld nerealter, without e siderip, hs ease 

proinohon to the pt. II'! ;C, ad hoc romotiom are being 

effected, as in case of Respondeiit No..?., without considering 

the 	ine under Annexure-A14 and. AIS promuigated by 

the 	. af India. 



-It. VVC 3 	 -. r 	131 	3 '. ( 	R 	 th'flhi'-.3u 	iu 

ird .he B iera paed or rccord We • 	iat Uie cai m 

of the applicant that he is entitled to p romoflon either along 

w h R.c. n indents Nc, ' or qii irt p ii d person 	ho 

have been given ad hoc promotion to U SG cadre can be 

decided only on the bais of the senionty position of the 

appliclult in the cadre cf,  SG We had specifically indicated 

the i)ptj&'ant lo a prai..zc his: sciio'rit poitio1l. m the cadre o 

Lill {' ut the Ld. (un,sel ly not in AJOSS011 to provide OW 

seniority position of the applicant vis-vi s the Respondent 

No7 and afso the similarly placed. persons in the LSG cadre. 

In the above circumstances, no answer can be 

given in. favour of the appheant Since for deciding the 

14 	T 0 i.T 	' 'e 	tieii 	31  'fl 	13' 	113 "11 ' -, 

oieh proi'ion ii eecticn cnc, in die ahe'nce of 

any semorty list, it is a Herculean task to adiudge the 

legality in promoting certain incumbent, may be 	:enior or 

junior as the eae may be. in. this view of the matter,, the 

submission of the applicant that Aiirieure-A14 and A15 

promulat.ed by Govt of India have not been adhered to by 



iii. the aiwe c re mi 	we h'ki that there is 

no iii a enat to give any relief o the apph cant Accordingly. 

I he (.) •\ 4an(I i nii:cd az intIe:'- 

ii t1I< 	A. 


